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CENTRAL ADMINISTRATIVE TRIBUNAL

FRIMCIPAL BENCH
DELHI. 1=
REGN. NO. OA 1285/1988. July 19, 1988.
‘Shri Ved Parkash }..  ‘ ,Apﬁlioant.
VS e
‘General Manager, ‘ :
Northern Railway & Ors se e ‘Respondents.

CORAM:
Hon'ble M:Q Justice K}Madhava_Reddy, Chairman.

Hon'ble Mr. Kaushal Kumar, Member.

For the applicant cee Shri P.N. Talwar, counsel.

This‘is an.applidatioﬁ under Secfion\l9 of the ‘ }
Administrative Tribunéls Act,l§85;4caliing in questidn"
tﬁe order of transfér. The applicant is a Senior
Pharmacist Grade I. On his owﬁ admission he has
been posted ip Delhi for the last 20 years. He has
now been transferred tbiJagédhri Hospital in Ambala
Divisién.

Thé principél contention of the applicant is tha£
he cannot be transférred out of Delhi Division as the

>

post he is holding is a decentralised post. For this

contention Teliance is placed on letter No.751-E/5/VIII

(EIB) dated 8.8.1985 (Annexure A I). However, this

i

lettér does not support his contention. There is
. 1 , - . . '

no reference to the post of Senior Pharmacist Grade I

- in that letter.

He also vontends that while transferring him, a
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person junior to him has been posted in his place,
This contention:is wholly unténable._ Neifheruany Rule
nor any Trénsfer Pblic§ prohibits posting of a junior
in place of a senior. ih fact, invariably transfer
involves transfef of two persons and one would necessarily
be junior to the other.
It is next pieaded'on,behalf ofvthe applicant that since
the academic year has alféady commenced; any transfer

at this juncture would cause great hardship to the

applicant and his children. The academic year has

commenced on Ist July,l988. The impugned order of transfer
!
was made béfore.the3gommencement of the academic year.

The impugned order of transfer is neither illegal nor

-unjust. '

f

In this view of the matter, we find no merit in this

application. It is accordingly dismissed.

-(Kaushal'Kumai) '(K.Madhav Reddy)
Membex : Chairman , '

19.7.1988. ‘ 19.7.1988.



